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CALL FOR BLOGS 



W H O  A R E  W E ?  

TThe Competition Forum (TCF) is a peer reviewed blog focusing on Competition/Antitrust Law. We
aim at providing information, research, critical and constructive comments, and ideas. We wish to
develop a database of research and developments in the field of competition laws by accepting quality
works from various stakeholders, i.e., practicing lawyers,academicians, economists and students.

W H Y  T C F ?

Competition jurisprudence is still at a nascent stage
and thus is in need of minds and voices that can
direct its development in the right direction. TCF is
the first Indian blog which solely focuses on
Competition law.



T H R E E  S T A G E D  R E V I E W  P R O C E S S  

 
TCF has adopted a unique ‘Three Staged Review Process’ 
to create a platform that offers quality research &
improve the existing literature on Competition Law. 
 
In the first stage of the review process, the submission
will be checked for editorial compliance and plagiarism.
In the second Stage, it will be reviewed by our team of
eminent editors which would include academicians as well
as legal practitioners. Thereafter, the submission will be
finally reviewed by our Board of Advisors in the third
Stage. Articles can be sent back to the author at any stage
for incorporating suggested changes / complying with
submission guidelines. 
 
The decision by the Editorial Board or the Board of
Advisors (as the case may be) regarding acceptance or
rejection of the Article will be final and binding.



G E N E R A L  G U I D E L I N E S  F O R  A L L  C O N T R I B U T O R S

Submissions should be the original work of the contributor and should not have been previously
published elsewhere. 
Relevant sources should be hyperlinked by the author in the main text itself. However, end-notes may
be used wherever utmost necessary.
Authors are advised to keep their articles concise and precise to enhance the effectiveness of their
posts. The word limit should ideally range from 1000 – 1500 words (excluding end-notes).
Submissions should not contain advertising or marketing material. Posts summarising (and possibly
linking to) alert memos and similar current awareness pieces prepared by law firms and other service
providers would not considered advertising/marketing material.
Submissions should not contain content that could be considered offensive, abusive, derogatory or
potentially defamatory.
Authors are encouraged to summarise the substance of their post in a short initial paragraph.
The Editors of TCF have absolute discretion in determining whether to accept a submission for
publication.

 



C O N T R I B U T O R ' S  U N D E R T A K I N G

Warrants that the piece is their original work, and that there is no impediment to its publication on TCF;
Consents to the publication of the submitted piece on the TCF website provided that they are fully
acknowledged as the author/s;
Agrees that the TCF can use and store personal data provided by the author for the purposes of the TCF before
and after the publication of the author’s post; this includes that the TCF can publish the author’s name,
position, and affiliation next to the blog post and also when cross-posting the TCF publication via our
Newsletter, RSS, Twitter, Facebook, LinkedIn or similar media; and
Consents to purely editorial changes and accept that the editors have discretion in the choice of the blog post
title.

 
 In making a submission to The Competition Forum, the contributor:

P U B L I C A T I O N  P O L I C Y

All submissions must be sent in an MS Word document to thecompetitionforum15@gmail.com.
Contributors should include their full name and affiliation, a link to their online profile page, if available,
and a suggested title for their blog post, in their covering email.They are also encouraged to suggest the
relevant keywords for their post.
TCF conducts a strict editorial review of submissions received and holds absolute discretion in determining
whether to accept a submission or not.



B O A R D  O F  A D V I S O R S

    

 
 
 
Mr. Steve Levitsky, Merger Clearance and
Antitrust Counsel based in New York. He was
previously Partner with renowned law firms such
as LeBoeuf, Lamb, Greene & MacRae and Dewey &
LeBoeuf. Mr. Levitsky has over 30 years of
experience.
 
 
 

    

 
Mr. Anshuman Sakle, Partner with the
Competition/Antitrust Law Practice at Cyril
Amarchand Mangaldas.
 
 

         E D I T O R S

 

            

 
Mr. Anush Rajagopal, a PHD Student
(Competition Law) & Associate Tutor at
University of East Anglia.
 

 
 
Ms. Arushi Jain, is an Independently  Practicing
Lawyer working on a wide array of matters. She
holds  an LLM degree  from the University of
California at Berkeley – School of Law with a focus on
Competition Law.
 



               

Ms. Kritika Sethi, Associate -
Cyril Amarchand Mangaldas.
She graduated from NALSAR
University of Law in 2016. 
 

            

 
Ms. Ananya Bharadwaj, a Ph.D
Scholar and also a Research
Associate at the Competition
Commission of India.

 

Mr Basu Chandola, Research
Assistant at Jindal Initiative on
Research in IP and
Competition (JIRICO).

        S T U D E N T  E D I T O R S

 

               

Mr. Kartikey Sanjeev Bhalotia
(founding Editor), Student-
National Law University
Odisha. 
 

               

Mr. Neelesh Meena (founding
Editor), Student- National Law
University Odisha. 
 

               

Mr. Arshit Kapoor, Student-
National Law University
Odisha. 
 



"And while the law of
competition may be sometimes
hard for the individual, it is best
for the race, because it ensures

the survival of the fittest in every
department ."

                       -   A N D R E W  C A R N E G I E

CONTACT US :
(+91) 79903 16348 ✆ 
(+91) 63703 28407 ✆
thecompetitionforum15@gmail.com ✉


